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llri. •.x. Chaal3&1 for the appt!o•nt and ari. R.P. 

eiagb for reapendeata. 

· It 1• aubld.tted b.r the r-pondaQta• counael 

that thia caae i.a not e1nta1nable before the Allahabad Benet\ 

of the TJ:iblnal aa the applicant vaa trwferred Im• 

'''•h•t .. Cbakeri 1tanpur to 11eghahatuburu (B1har). 11bera he 
• 

bad already Joined. He baa 11'1vite4 IQ attenU.on to PIG• 11 

of the o.A. wherein wb.ile pa•insi the apeak1 ng order pur••nt. 

to the di rect1ona given by thi • TrJ.bunal in o.L no. 12'1/~ 

~ reapoadenta aent a copy of the order to the appl.icant 

at bi.a acJdreaa J.n Jtendri.ya Vi.dyalaya. Maghabatuburu (Bib•r) 

where he ia preaently worki ag. '!he i.nrpugned order dated 

2,.s.2002 baa been i.aaued from Hew Del.hi. 'lbarefore. I wuld 

agree with the respondents• CDQnael that thia aencb of the 

TrU>unal vo~d .have DQ Jui-i.e41ction to entertai.n thfa o.A. 
.. . ... .. -11, ~, •••• f ,., ••• .,.. _..ai l I 

a:Lnce t.be applicant is pOatcu at 11eghahatubaru (Ribar). 

hia cause of action would have arisen in p1bar. therefore. 

thi.a o.A. i.a being di•J ased aa not =n:lntatnable before 

the Allahabad Bench of the Triblnal. copy of the o.A. •Y be 

returned to the applJcant after retain1 ng one set of the o.A. 

for record purposes so that the applicant may file hi.a caae 

at proper place. NO coats. 
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